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MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION
New Delhi, the 16th December, 2013

GS R 778(E) ~In exercise of the powers confcrred by Section 9 of the \Iatnonal Highways Act, 1956 (48 of
1956), the Central ‘Government hereby makes the following rules further to amend the National Highways Fee
(Determmauon of Rates and Collecnon) Rules, 2008, namely:— :

1. Short title and commencement——(l) These rules may be called the National nghways Fee (Determination of

Rates and Collectwn) Amendment Rules, 2013.

(2) They shall come into force on the date of their pubhcat:on in the Off cial Gazette
2. In the National nghways Fee (Determmatxon of Rates and Collection) Rules, 20()8 (hereinafter referred to as
the principal rules),—
(a) in rule 3, sub-rule (3) shall be omitted;
- (b) in rule 4 of the principal rules.-
(i) sub-rules (3) and (4) shall be omitted;
(ii) in sub-rule (6), after the proviso, the following shall be inserted, namely:-

“Provided further that in case of a section of a four-lane highway which has been taken up for
upgradation to six-laning, the increase in rate of fee shall be limited to seventy-five per cent of the fee as
specified in sub-rule (2) and revised under rule S calculated on and from the date of commencement of the
work relating to upgradation, till the date of completion of the project according to the agreement entered
into with the concessionaire without any annual revision:

Provided also that no user fee shall be levied for the delayed period between the date of completion as
per the agreement entered into with the concessionaire and the date of actual completion of the project.

Explanation.- For the purposes of this rule, any provisional completion of the project shall not be
treated as completion of the project.” ;

" (iii) after sub-rule (6), the following sub-rules shall be inserted. namely:—
“(7) The rate of fee for use of an expressway shall be 1.25 times the rate specified in sub-rule (2).
{(8) In case of private investment projects, the rate of fee shall be as specified under sub-rule (2) or
such lower rates as concessionaire may determine by giving public notice to the users, specifying
in all or any category of vehicles.

(9) The rate of fee for a section of a four-lane highway shall on and from the commencement of the
work relating to upgradation to six laning, be seventy-five per cent. of the fee applicable on the
date of commencement of the National Highways Fee (Determination of Rates and Collectjon)
Amendment Rules, 2013, ill the completion of the project without any annual revision:

Provided that no user fee shall be levied for the delayed period between the date of completion as
per the agreement entered into with the concessionaire and the date of actual completion of the project.

.~ Explanation.- For the purposes of this rule, any provisional completion of the project shall not be

treated as completion of the project.

(10) The rate of fee for use of standalone structure shall be calculated by convertmg the cost of the
structure into an equivalent length of highway/ expressway by dividing by an equalisation factor equal
to average cost per km of highway/expressways on Ist April of that year.

Provided that for a permanent bridge or a tunnel in a linear highway/expressway project forming
part of the highway/expressway, the rate of fee shall be calculated by converting the cost of the struciure,
excluding the length of the approaches to the structure, into an equivalent length of highway/expressway
by dividing such cost by an equalisation factor equal to the cost per km. of such highway/expressway
excluding the cost of structures.

Explanation:- For the purposes of this sub-rule, "stand-alone structure” shall mean an independent bridge

or tunnel or flyover taken up as specific project to complement an existing facility or to create a new

facility for users which brings about tangible benefits in terms of savings in time and vehicle operating
costs and enhances the efficiency of the existing road network.

(11) The rate of fee for use of a section of a national highway, having two-lanes with paved shoulders and
above but below four-lane on which substantial improvement has been made by widening
L carriageway by three meters or more shall be sixty per cent of the rate of fee specnﬁeu under sub-rule
2)."
(c) inrule, 10 of'the principal rules, for sub-rule (1), the following sub-rule shall be substituted, namely:—
“(1) Without prejudice to the liability of the driver or owner or a person in charge of a mechanical vehicle
under- any law for the time being in force, a mechanical vehicle which is loaded in excess of
permissible load specified for its category under sub-rulc (2) of rulc 4, shall not be permitted to use
the National Highway or crossing the toll plaza until the excess load has been removed from such
mechanical vehicle.
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(1A) The driver or owner or a person in charge of a mechanical vehicle shall be liable to pay fee,
entering the overloaded vehicle on the national highway to the toll collecting agency, equal to ten
times of the fee applicable to such category of mechanical vehicles under sub-rule (2) of rule 4." .

[No. H-25016/2/201 | -P&P(Toll)(Vol.III)]
ALKESH SHARMA, It. Secy.

The National Highways Fee (Determination of Rates and Collections) Rules, 2008 were published in the
Gagzette of India, Part II, Section 3, Sub-section (i) vide G.S.R. No. 838 (E) dated the Sth December, 2008 and
amended vide G.S.R. No. 950(E) dated 3rd December, 2010, G.S.R. No. 15(E) dated 12th January, 2011 and
G.S.R. No. 756(E) dated 12th October, 2011). = ‘
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